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 [श्री  बागड़ी]

 विस्फोट  के  बारे  में  ।  लेकिन  एक  आदमी  आता
 है  और  मुझ  से  कहता  है  कि  आप  क्वेश्चन  दे
 दीजिए,  काल  एटेंशन  मोशन  नामंजूर  हो
 गया  |  मैंने  बार  बार  यह  शिकायत  की  है  कि
 जब  मैंठीक  दस  बजे  अपना  नोटिस दे  देता

 जाता  ।  जब  मैं  बार  बार  इस  बात  को  आपके
 सामने  रखता  हूं  तो  आप  ऐतराज  करते  हैं  v

 अब  इसका  क्या  इलाज  हो  सकता  है  ?
 अध्यक्ष  महोदय  :  ऐसा  करना  मेरे  लिये

 बहुत  मुश्किल  होगा  और  ऐसा  करने  के  लिये
 मुझे  और  स्टाफ  लेना  होगा  जो  इस  वक्त  उचित
 नहीं  है।  मैं  हर  मेम्बर  के  नोटिस का  जवाब

 इस  लिये  तहरीरी  नहीं  दे  सकता  mn  मैं  मेम्बर
 साहिबान  से  कहूंगा  कि  कम  से  कम  इस  वक्त
 वे  मेरे  जवानी  पैगाम  पर  ही  ऐतबार  कर  लिया
 करें  और  उसे  काफी  समयों । i  हर  नम्बर
 को  अगर  तहरीरी  जवाब  दिया  जाए  तो  उसके

 लिए  ज्यादा  स्टाफ  की  जरूरत  होगी  और

 उसको  आज  भरती  करने  के  लिये  मैं  तैयार  नहीं
 हूं  और  मैं  चाहता  हूं  कि  हाउस  इस  मामले

 में  मुझे  सहायता दे  1

 श्री  बागड़ी  :  उस  आदमी  ने  मुझे  इत्तला
 दी  कि  आप  क्वेश्चन  रख  दीजिए  ।  मैंने  उससे
 पूछा  कि  शाट  नोटिस  या  दूसरे  किस्म  का  तो
 उसने  कहा  कि  मुझे  पता  नहीं  ।  अब  क्या
 किया  जाए  1

 अध्यक्ष  महोदय  :  स्पीकर  के  सामने  जो

 स्पीकर  का  दफ्तर  इसके  लिये  नहीं  है  कि  वह
 बतलाए कि  शार्ट  नोटिस  सवाल दें  क्या
 दूसरा a  जन  आप  देंगे  तो  फैसला  होगा कि
 आया  वह  कानून  के  मुताबिक  है  या  नहीं  ।
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 AMENTMENTS  TO  INDIAN  TELEGRAPH
 RULES

 The  Minister  of  Tramsport  and  Com-
 munications  (Shri  Jagjivan  Ram):  I
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 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  rules  under  sub-sec-
 tion  (5)  of  section  7  of  the  Indian
 Telegraph  Act,  1885:—

 (i)  The  Indian  Telegraph  (Ninth
 Amendment)  Rules,  1962,
 published  in  Notification  No.
 3.0.  2708  dated  the  1st  Sep-
 tember,  1962.

 (ii)  The  Indian  Telegraph  (Tenth
 Amendment)  Rules,  1962  pub-
 lished  in  Notification  No.  S.O.
 2851  dated  the  15th  Septem-
 ber,  1962.  [Placed  in  Library,
 see  No.  LT-475/62.]

 AMENDMENTs  TO  DELHI  MoToR  VEHICLES
 RULES

 The  Minister  of  Shipping  in  the  Mi-
 nistry  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  I  beg  to
 lay  on  the  Table  a  copy  of  Notifica-
 tion  No.  ह  12!69|55-62|Transport  pub-
 lished  in  Delhi  Gazette  dated  the  26th
 July,  1962  making’  certain  further
 amendments  to  the  Delhi  Motor  Vehi-
 cles  Rules,  1940,  under  sub-section
 (3)  of  section  133  of  the  Motor  Vehi-
 cles  Act,  1939.  [Placed  in  Library,  see
 No.  LT-472/62.]
 ANNUAL  REporRT  OF  ALL-INDIA  INSTITUTE

 OF  MEDICAL  SCIENCES  FOR  1961-62
 ANNUAL  ACCOUNTS  OF  ALL-INDIA  INSTI-
 TUTE  OF  MEDICAL  SCIENCES  FOR  1960-61

 AND  AvuDIT  REPORT  THERFON
 The  Minister  of  Health  (Dr.  Sushi.a

 Nayar):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers: —

 (i)  Annual  Report  of  the  All-
 India  Institute  of  Medical
 Sciences,  New  Delhi.  for  the
 year  1961-62,  under  section  19
 of  the  All  India  Institute  of
 Medical  Sciences  Act,  1956.

 [Placed  in  Library,  see  No,  LT-473/
 621

 (ii)  Annual  Accounts  of  the  All-
 India  Institute  of  Medical
 Sciences,  New  Delhi,  for  the
 year  1960-61  along  with  the
 Audit  Report  thereon,  under
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 sub-section  (4)  of  section  18
 of  the  All  India  Institute  of
 Medical  Sciences  Act,  1956.
 [Placed  in  Library,  see  No.
 LT-474  162.)

 AMENDMENTS  TO  FERTILISER  (CONTROL)
 ORDER

 The  Minister  of  State  im  the  Minis-
 try  of  Food  and  Agriculture  (Dr.
 Ram  Subhag  Singh):  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  Orders  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodities
 Act,  1955:—

 (i)  The  Fertiliser  (Control)  Fifth
 Amendment  Order,  1962,  pub-
 lished  in  Notification  No.  GSR
 1202  dated  the  8th  September,
 1962.

 (ii)  The  Fertiliser  (Control)  Sixth
 Amendment  Order,  1962,  pub-
 lished  in  Notification  No.  GSR.
 1225  dated  the  15th  Septem-
 ber,  1962.  [Placed  in  Library,
 see  No.  LT-471/62.]

 NOTIFICATIONS  UNDER  AGRICULTURAL
 PropucE  (DEVELOPMENT  AND  WARE-
 HOUSING)  CORPORATIONS  ACT  AND

 EssenTIAL  COMMODITIES  ACT

 The  Parliamentary  Secretary  to  the
 Minister  of  Food  and  Agriculture
 (Shri  Shinde):  On  behalf  of  Shri
 A.  M.  Thomas,  I  beg  to  lay  on  the
 Table: —

 G)  A  copy  of  the  Agricultural
 Produce  (Development  and
 Warehousing)  Corporations
 (Amendment)  Rules,  1962,
 published  in  Notification  No.
 GSR.  1182  dated  the  Ist  Sep-
 tember,  1962,  under  sub-sec-
 tion  (3)  of  section  52  of  the
 Agricultura]  Produce  (Deve-
 lopment  and  Warehousing)
 Corporations  Act,  1956.  [Plac-
 ed  in  Library,  see  No.  LT-
 476  (62.

 (ii)  A  copy  each  of  the  following
 Notifications  under  sub-section
 (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955:—
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 (a)  The  Imported  Foodgrains
 (Prohibition  of  Unauthoris-
 ed  Sale)  Amendment  Order,
 1962,  published  in  Notifica-
 tion  No.  GSR.  1206  dated
 the  8th  September,  1962.
 [Placed  in  Library,  see  No.
 LT-477  (/62.]

 (b)  Notification  No,  GSR  1278
 dated  the  29th  September,
 1962,  containing  Corrigen-
 dum  to  GSR  No.  876  dated
 the  30th  June,  1962.  [Plac-
 ed  in  Library,  see  No.  LT-
 478  /62.]

 (c)  The  Uttar  Pradesh  Paddy
 and  Rice  (Restriction  on
 Movement)  Second  Amend-
 ment  Order,  1962,  published
 in  Notification  No.  G.S.R.
 1363  dated  the  15th  Octo-
 ber,  1962,  [Placed  in  Lib-
 rary,  see  No.  LT-479|62.]

 (d)  The  Rice  (Uttar  Pradesh)
 Second  Price  Control  Order,
 1962,  published  in  Notifica-
 tion  No.  GSR  1364  dated
 the  15th  October,  1962.
 [Placed  in  Library,  see  No.
 LT-480/62.]
 Notification  No.  GSR  1385
 dated  the  18th  October,
 1962,  [Placed  in  Library,
 see  No.  LT-481|62.]

 (f)  The  Rice  (Punjab)  Price
 Control  (Amendment)  Or-
 der,  1962,  published  in  No-
 tification  No.  GSR  1386  dat-
 ed  the  18th  October,  1962.
 [Placed  in  Library,  see  N
 LT-482/62.]

 AMENDMENT  TO  RAILWAY  PROTECTION
 Force  RuLEs

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  I  beg

 (e  अ

 (i)  to  re-lay  on  the  Table  a  copy
 of  the  Railway  Protection
 Force  (Amendment)  Rules, 1962,  published  in  Notifica-
 tion  No.  GSR  1018  dated  28th
 July  1962,  under  sub-section
 (3)  of  section  21  of  the  Rail-


